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Central Admlnistratiys Tribunal,Principal Bench
New Delhi,

O.A. fb, 2328/94

fleu Delhi, this the 3Qth day of January. 1996

Hon'ble Shri K.Wuthulitmar, PlBfflber (A)

Shri Anek Singh
Assistant Station Wastar,
Rail»<'ay Station, ....Applicant
htair (U,P»1

(By Shri B.S.Wainee, Advocate)
Versus

1, Bnion of India through
the General Manager,
fterthern Railway, Baroda Hguss,
New Delhi,

2. The Divl. Rly Manager,
Notthern Hail»ay, ...R^pondenW.
Allahabao,

(By Shri H.K.Ganguiani, Advocate)

B R D E R (Qral>

By Hon'ble Shri K.Huthuki*iar,Member (a)*

Learned counsel for the applicant Shri B.S.nainee states that

the ooplicanfs appeal in the subaequent rMweal order of Noee«ber,1954
has Since been rejected by the respondents vide their order dated 16.1.1996.
end,therefore, the applicant .ishes to file a fresh h.«. to challenp.

this order and in which he also wishes to seek the relief of back wages
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for the period from 1982 to 1992 for uihioh period he has also been

given only siibsistance allouance. The learned counsel for the

applicant, therefore, wants to withdraw this application whichhas

been filed only for directing the respondents to issue suitable

orders for trentment of the period from 1982 to 1992. The applicant*®

cwunsel, houeve ? prays that he may be given liberty to file

a fresh O.A. against the subsequent removal order with liberty to

bring up the pending grievance in this 0,A« also*

In the light of the above, the 0**, is dismissed ms

withdrawn with liberty to the applicant to file a fresh O.A*

according to law*
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( K.MUfHUKUriAR }

Hember (a)




